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Percept Out ofHome Pvt. Ltd.

SECTION oF THE COMPANIES ACT: I & BP Code 2016
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T.C,P. No. 824/I&BC/NCLT/MB/ltAH /2017
None present from the side of the Petitioner.

The Learned Representative of the Respondent is present.

One of the Authorized Representative of the Company in person present.

He stated that the payment is already made and the debt is setfled,

therefore, under the Insolvency Code the petition deserves to be dropped.

It is required to place on record the evidence of payment on the next date
of heari n9. The matter is adjourned to lS,l2,2OLl.
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BhaskaravPantula Mohan
Member (Judiciat)
28.1,-.20L7.
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